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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(c). The intormation is being collected and will be laid
on the Table of the House.

Exchange Contro! Violation by S.B.I.

1911. DR. Y.S. RAJASEKHARA REDDY : Will the
Minister ot FINANCE be pleased to state :

(a) whether the State Bank of India {SBI) has
completed its internal enquiry to find whether there are
some more cases of exchange control violations hy its
branches like the one committed by the National
Fertilizers Ltd (NFL) in urea purchase deal.

(b) if so. the details thereot. and
(c) if not, the reasons therefor?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a1 to
(c). State Bank of India (SBI) have reported that sp tar
certain remittances for advance payments agamnst
imponts made by SBI branches without bank guarantee
or prior approval of Reserve Bank ot India (RBI} has
come to notice in respect of 13 branches of SBi. The
bank has instructed all these branches to inttiate
immediate action for obtaining ex-post-facto approvail
of RBI for the remittances eftected by them

Economic Growth

1912. SHRI SONTOSH MOHAN DEV
Minister of FINANCE be pleased to state

Wil the

(a) whether the ways of faster economic growtn
have since been tound out: and

(b) it so. the details thereot and the steps heirn
taken to implement them?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM, a
and (b) The various economic reform measures such
as trade liberalisation. deregulation of industry fiscx
and financial sector reforms over the last five years tay
led to revival of economic growth The growtn i el
gross domestic product (GDP) at factor cost a: celerated
to 6.3 per cent in 1994-95 and further to 7 percent »
1995-96

Smuggling of Rice

1913. DR. KRUPASINDHU BHOI  Will the Minster
of FINANCE be pleased to state

(a) whether the Government are aware of the
smuggling of rice in a large scale from Onssa to
Bangladesh, and

(b) if so. the action taken by the Government to stop
such smuggling? '
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THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM,) : (a) No
instance of smuggling of rice trom Orissa to Bangladesh
has been reported to the Government

ity Does not arise in view of 'a’ abbve

e
Family Courts

1914 SHRI KRISHAN LAL SHARMA : Will the
Miruster of LAW AND JUSTICE be pleased to state :

(aj the number cf family courts set up under the
Family Courts Act 1984 in the country so far. State-
Wwise

{b) the reasons tor the delay in setting up of these
courts where they do not exist. and

() the time by which these courts are likely to be
sel up :n all the States?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D
KHALAF,  (a) A Statement is attached.

{by and (c; Family Courts Act, 1984 is an enabling
Act The responsipility tor setting up ot Family Courts
hes with the concerned State Government. Hence it s
not possitle to :ndicate the time by which these courts
would be set up in all the States

STATEMENT

Number of Farily Courts set up under the Family

Courts Act 1884 in various States/UTs

Sl Name of tnhe
No State/UT

Number of Family
Counts set up

p Anghira Pradesh 6
2 Assam, 1
R Rinat 2
4 Karnataka 4
5 Kerala 5
5 Maharashitra 13
7 Manipur 1
8 Ornissa 2
@ Ratasthan 5
0 (ittar Pradesh 16
11 Tamii Naou 5
1

12 Pondicherry (UTs

i
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i
i
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Development Work by CCL

1015 SHRI R L F VERMA  Will the Minister of
COAL be pleased' to state

{a) the development works undertaken by the Giridih
Coal fields of Central Coaltields Ltd durnng the last
three years within the five kms periphery of coalfields.
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(b) the percentage of gross revenue spent for
community development alongwith the percentage fixed
by the Government; and

(c) the steps taken by the Government to provide
more funds for the development of this area?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT! KANTI SINGH) : (a) Different works
relating to Community Development undertaken in the
Giridih Coaltields of CCL during last three years within
the 8 kms. periphery of coalfields are spread over
education, health care, drinking water etc.

(b) The percentage of actual exbenditure on
Community Development works during last three years
is 0.3% of the revenue earning by CCL during the said
period i.e. 1993-94 to 1995-96. No percentages are
fixed by the Government for such works.

(c) Since the actual expenditure has been less than
the budgetary allocation the question of providing more
funds does not arise at this stage.

Credit Cards

1916. SHRI ANAND RATNA MAURYA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government have received
complaints that Foreign Banks are charging exhorbitant
rates of interest on the credit cards availed by the users;

(b) whether the Government are aware that the
victims of their trap are mostly low paid Government
employees and other needy workers of private
organisations;

(c) whether the Government propose to conduct any
survey to ensure their fair functioning at the cost of poor
people of this country; and

(d) whether the Government also propose to provide
a better and cheaper alternative to these people?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) :

(a) to (c). Reserve Band of India (RBI) has reported
that it has received a few complaints regarding high
interest rate being charged by foreign banks in relation
to credit card operations.

RBI has further intimated that interest is levied. by
banks when the card holder fails to make payment of
his bills of the credit cards. by the due dates.

Further, since the customer is expected to be aware
of the terms and conditions, before enrolling as a credit
card holder, RBI does not intervene in such matters

(d) No Sir.

JULY 26, 1996
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Sale of Coal

1917. SHRI CHUN CHUN PRASAD YADAV : Will
the Minister of COAL be pleased to state :

(a) whether the Government have stopped the local
sale of coal from Lalmatiya Coal Mines of Rajmahal Coal
Project in the Godda district of Bihar; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL, (SHRIMATI KANT! SINGH): (a) and (b). No. Sir.
According to the information received from Coal India
Limited. coal from Lalmatia Coal mines of Rajmahal
group of mines in Godda district of Bihar continue to be
sold under Liberalised Sales Scheme (modified).

Prices of Coal

1918. SHRI ANANTH KUMAR :
DR. RAMKRISHNA KUSMARIA

Will the Minister of COAL be pleased to state :

(a) whether the Government propose to allow public
sector coal companies to set up their own price lists for
different varities of coal;

(b) it so, the details thereof, and

(c) the time by which the proposal is likely to be
implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) :(a) to (c). Pricing and
distribution of coking coal and A.B & C grades of non-
coking coal have been deregulated by the Central Govt.
w.ef 22.3.1996. Following this, the Coal India Limited
(CIL) have fixed the prices of coking coal and AB & C
grades of non-coking coal w.e.f. 31.3.1996. Singareni
Collieries Company Limited (SCCL) have tixed the
prices of B & C grades of non-coking coal w.e.f.
19.4.1996. SCCL does not produce coking coal and A
grade of non-coking coal.

Non-coking coal of D,E,F & G grades still continue
to be regulated by the Government.

Thett of Coal

1919. SHRI DEVI BUX SINGH :
SHRI RADHAMOHAN SINGH
SHRI ANAND RATNA MAURYA :

Will the Minister of COAL be pleased to state:

(a) whether theft of a large quantity of coal is
continuing from ditferent collieries of the country
particularly from Bihar and Western Coalfields of Coal
India Ltd.. for a long time, consequently the Government
is suffering annual loss of lakhs of rupees;

(b) if so, the number of cases of such theft came to
notice during the last three years, State-wise; and



